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the Applicant Company within period of two weeks from

today. If no representation is received by Tribunal from

Oflicial Liquidator within 30 days it may be presumed that

Olficial Liquidator, High Court, Bombay has no

representation to make on proposed Scheme.

L7. The Appticant Company to file an Affidavit of Service of

the directions given by the Tribunal not less than seven days

before t-l.e date fixed for holding the meeting and do report to

this tribunal that the direction regarding the issue of notices

have been duly complied with.

M. K. SHRAWAT
MEMBER (J)

D^te* 22.09.2017

{

BHASKARA PANTUL,II MOHAIT
MEMBER (J)
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